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Office note as to 
No 	f Date of 	 Order with Signature 	 action (if any) 
order 	order 	 taken on order 

'17 L1 	reqs:. nade by tLC 	' 

	

Ic rPd c oun se 1 £ or t he pet it ione r 	c \ 
adjourned to 2.7.19197 for consideration 

P 	 ot i..394/97, 	 I 11 
/ 

\7.77 
;%97 	 Hard the learned cDun1 for 	0 

\•\ the etit.ionmr on 1'1.-t.394/97, This Misc. 
Aplicaton ha s arisen out of 

which wCs disposed of at the admjssjh 

steqe on 24.1.1997 with a dire.ct ion to 

applicant to submit a detail re psentation 

ex1a in ing the c ir cumstanco s undo r which 

his claim for appointrrent on compaSsjona :o 

con be justified. The a:olicant was 

	

i.rectcd to submit such a representation i 	 \ 
within one moth from 24.1.1997 and the 

isiondents ere directed to consider 

'he representation in accordance wfth 

u le s. It is so brn it te d by t he lea me d 

counsel for the oat it loner that in 

cornoliance viithlfi the ahe order he 	
.. 

had submitted a detail reoresentation 

to the General Manager, 6 .E .Ratlway on 

1 .2.1997 with copy to  
Khurda Road and Chiiof EngineerC -i), 

Garden Reach, Calcutta. Copies of these 

presentatin are annexed 4,t )½nnexure-7 

to the aopl icat in. tt is submitted 

the 1erned counsel for the otiticner 

that the aooroorjate authorities for 
5- 

disposlncr of these ]oresent3t ions 

C hi £ 	V- c't Manacf , . .Ra ilwav, i!~~4--I 
and Sr.Praject Ianaqer,S. .Ra11.7 

Aa. It is further submitted by him  

he 	11 file zu fresh representations 

1 fot: 	 tw: auth-it las within 
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action (ifai ) 
taken.01 order 

C,.-.  0, 	eL., fifteen days from to-de and a dictin 

be issued to the said authorities t.d 

consider the renrsentatic in accdarce 

with rules and pass ao;rooriate oiders 

.in considerati 	fth submissdris 
WL' 

made by tha aoplica.nt thhe would sumit A vm 
r 	.re sentat ions h 	 f Pro4e ct 

Nanarrer, 	.Rai1way, and 

Sr.Project Manaecr, ..Rai1wav, ?r 

within.a •riod of fifteen days 

.to-day,tkRA the said authorities are 

hereby diected to .disoose of the 

reo re sentation within a reriod of s ixt,v 

days from the date of race it of such 

re2sentat.ons and communicate their 

aecusion to the aooijcant within fiftee 

dCi s thereafter in .a s:akinci order. 

Vlith the above direction M.t. 

394/7 is disoosed of accordingly. 

Hand over copy of the order to 

: he learned c'un5c]4fTT the 	titioner. 
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